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Sub: Information of the leopards died till 2023-2024 on 

National Highway No 60 in the road accidents took 

place from Sangamner Pravara River Bridge to Bota 

(Ghargaon)  

 

Till year 2023-2024 

 

Sr. 

No 

Date  Forest Circle  Fulfillment of information  

1 09/01/2024 Chandnapuri In village Chandnapuri at 

around 9.00 pm news 

came on phone that on 

Pune-Nasik Road National 

Highway No 60 at Village 

Chandanapuri a female 

leopard found dead due to 

dash of unknown vehicle.   

    

2 22/02/2024 Ghargaon  As per the information 

received at around 7.00 

am at village-Ghargaon 

on Pune-Nasik Road 

National Highway near 

village Bota a female 

leopard found dead due to 

dash of unknown vehicle 

    

3 28/02/2024 Ghargaon  As per the information 

received at around 10.30 

am at village-Ghargaon 

on Pune-Nasik Road 

National Highway near 

village Bota a male 

leopard found dead due to 

dash of unknown vehicle 

    

4 22/03/2024 Chandnapuri As per the information 

received at around 6.00 

pm at village-Chandnapuri 
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on Pune-Nasik Road 

National Highway near 

village Chandnapuri a 

female leopard found 

dead due to dash of 

unknown vehicle 

    

5 02/04/2024 Chandnapuri As per the information 

received at around 6.00 

am at village-Chandnapuri 

on Pune-Nasik Road 

National Highway near 

village Dolasne 

(Bambalewadi) a female 

leopard found dead due to 

dash of unknown vehicle 

    

 

SD 

Forest Range Officer 

Sangamner Part-1  
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PUNE NASIK HIGHWAY IS BECOMING DEATH KNELL 

 

Three leopards died in three months: There is no solution 

from the concerned people 

 

Sangamner-3:  

 

The Pune-Nasik Highway passing through the Taluka has 

really become a Death Knell for the leopards. On Tuesday 

2nd in the morning in Mahuli Ghat due to dash given by a 

vehicle a female leopard is died. In last three months 

unfortunately three female leopards succumbed to death; 

but for preventing the accidents of leopards any action has 

not been taken by concerned Department.  

 

At present the intensity of sunlight is increasing day by 

day hence in search of their prey and water the leopards 

are coming to human colonies. In the morning on Monday 

on Pune-Nasik National Highway in Mahuli Ghat due to 

dash of unknown vehicle a female leopard got unfortunate 

death. After knowing about this incident along with the 

Forester Harun Sayyed the persons of Police Help Centre 

named Manesh Shinde, Umesh Gavhane, Yogiraj 

Sonavaner have ran to the occurrence spot. Thereafter the 

dead leopard was taken in Government vehicle to Natural 

Introduction Centre in Chandanapuri Ghat. After post-

mortem the final rituals have been done on this female 

leopard.  

 

In the same way in the month of March in Chandanapuri 

area in dash of vehicle a female leopard had died. Third 

death of female leopard had taken place in the month of 
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February at Bota External road. It means in three months 

three female leopards have got unfortunate death on 

Pune-Nasik National Highway. Earlier the accidents of 

leopards were being taking place on quite few occasions. 

But since the four lane expansion of Pune-Nasik Highway 

the accidents of leopards have increased in which other 

forest wild animals are also included.  

 

To prevent such accidents of leopards still the concerned 

department has not taken any action on Pune-Nasik 

National Highway. Hence now the question has taken 

place as to when the death torture of leopards would come 

to an end.  

 

To ensure that there should not be any accident of 

leopards, Pune-Nasik National Highway should have 

provided underpass; but that was not done. If the 

underpasses were provided the accidents of leopards 

would have been quite low. In this regard very soon some 

decision would be taking place.  

 

Sachin Londhe,  

Forest Range Officer   
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